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CENTRAL A0?'IINISTRATIVE TRIBUNAt 
BANGALORE BENCH 

Cesrcial Complsx (BOA) 
Indiranager 
Bangslore - 560 030 

Dit
1 .
Od '21 MAR 1989 

l. 	APPLICATION N05. 1153 to 1164/88(r) 

Applicants 
	 Ms sponclsnta 

Shri T.S. Jjindrs A 11 Ore 
	v/s 	The Dir.ctor Geological Survey of India, 

0agslors & 0rs 

To 

Shri.T.S. Ravindra 
119/11, 

6t 
Main 

twun '6th & 7th Cross 
PIe lie averse 
Bangelor - 560 003 

Stirt Rash 
23rd MaTh, Mumseirejus Building 
No. 2 9  Msrenahslii 
3.P, Neger II Phesa 
Nengslore - 560 078 

Shri N.Ve  Can dhsraish 
C/o Munani jappe Buildings. 
No. 2, II Phase, let Cross 
Msr.nahálli, 3.P. Ngav 
0sngaloL - 560 078 

Shri H. Itangagowds 
C/o Cha1mSn Karianna 
Sunkadha' Katt. 
Viehvsrisedam Poet 
Bangalori - 560 091 

S. Shri T.C, Thiminsgowda 

	

- 	No. 263,  II Main, III Cross 
Shivinahi lii 
Bangelore .- 560 010 

	

6 	Shri K.0 Chikkarna 
..:C/o ShriB.H. Kumar 

No. 1, C$roretion Quart. vs 
let Cro4,.Magadi Road 
aangalor - 560 023. 

7. Shri T.N. Hennegaiah 
No 311, 6th Cross .  
Max iy*ppanspaly* 
Bangelors - 560 021 

8, Shri B. Chikkanne 
No. 32 9  II Stag. 
Mysor. Roid 
Banyslors - 560 026 

9. Shri N. Ra.schandran 
No. 3410  Devappe Buildings 
Marenahalli, 3.P. Nagar II Phase 
Bengalors - 560 078 

Shri P.V. Krishnsppe 
No. 2199  37th 'A' Cross 
8th Block, 3eyenagsr 
8anga3ore 560 041 

Shri Kslegovda 
S/0 Shri lmperangegowda 
Vajatialli, Thalgetpura Post 
Kanakapurs Ro*d 
Bangalors South 

Shri P.M. Mandarac 
No, 741 0  Divsndvapalya 
Opp • PM Kih School 
Bangelors - 560 054 

I 3,. Br M.S. Nugareja. 
Advacsts 
35 (Above Hotel Svageth) 
let Main, Gandhlnagsr 
Bengalors 560 909 



16, The Secretary 
U. The Director - 	 Ministry of 5t•l & Nines 

Geological Survey of India 	 Department of Mines 
*?& Wing 	 Now Delhi 
no. 2, Church Street 
kngslors 560 001 	 1?. Shri N. Vasudeva Rae 

Csrtral Govt. Stng Counsel 
15. The Director GflSZB1 	 High Court Suilding 

Geologicel Survey of India 	 Bangalore - 560 001 
No. 279  )awaharl*l Nehru Road 
Calcutta - 700 016 

Subject $ SENDING COPIES_OF ORDER PASSEO BY THE BENCH 

Pisess find enclOsed herewith a copy of ORDER passed by this Tribunal 

in the abovet said applications on 

"noy Registrar 
(ludicial) 	 J 

EnclsAs*bpve 



IN THE CENTRAL ADMINISTRATIVE 1RIBUNAL 
BANGALORE EENCH: BANGALORE 

Dated the 17th Day of March, 19 B 9, 

Present 

	

THE HON'BLE MR. JUSTICE X.SPUTTASWAMY 	VICE CHAIRMAN 

H 	 THE HON'BLE MR, L.H.A. REGO 	 .. MEMBER(A). 

APPLICATiONS NOS. 1153 TO 1164 OF 1988 

T,S.Revjndre 
26 yearS, 
S/o T.C.Subba Rao 
119/19  6th Main 
Mellesuaram 
Bengeiore-3 	 Applicant in Appin.1153/88 

Ramesh S/a Shivappa Shetty 
28 years, 23rd Main 
Munimalrajus building 
NO;2, Plarenahalli 
J.P.Nager II Phase 	 —do— 	" 1154/88 
Bangalore-78 

N.V.Gangedhareieh S/o V. 
Veeraich, 28 years, 
C/a Plunan5appa buildings 
No.2 II Phase I Cross 
Marenehslli,J.P.Nager, 
Bsngalore-78. 	 —do— 	' 1155/88 

H.Rengegouda 
40 years, 5/a  Halrangeiah 
C/a Chairman Karienne 
Sunkadakette, 
Vishwaneedsm post, 
Benglore-91 	 —do— 	" 1156/88 

36 ers 

	

3 	IMe1nII1CrosS 	

—do— 	 1157/88 

	

- 	

• • • • . .. . . 2 	- 
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6. K.C.Chikkenne 
35. years, 
51° Late Sannachickeish, 
C/o B.H.Kumar 
No.1, Corporation Quarters 
let Main Cross, Nagadi Road, 

• Bsngelore-23. Applicant in A.1158/88 

7, T.N.Honnagsiah. 
38 years, 
s/o Nenjaieh 
fo.311, 	6th Cross 
f1asdi Block 
f1ariyappanapalyern 
6anglore-21. -do- 1159/88 

B. B,Chikkanna 
32 years 

• S/a Boraich 
o..32, 	II 	Stage, 

Myore Road -do- 1160/88 
Bangalore-26 

9. N.Ramachendrn 	
0 

3 	years 
S/a Late Natesan 
t.o.34, Devappa Buildings 
Mrenahalli, 	J.P.Nagar, 
II Phese,Bangalore-?8 -do- 1161/88 

10.P.V.Krishnappa 
36 years, 
1/o P.Varadappa 
No.2199  37th A cross 
8th Block,Jayenagar 
Bangalore-Al -do- 1162/88 

11. Kalego,de 
38 years 
5/a  Kemperangegowda 
Uajehalli,Thalgatpura post 
Kanekepura Roed., Be. ngelore Sauti 	-do- 1163/88 

......3 

10 



12, P.N.Anendrao 
28 yesra 
S/a R.Naresimhe Rao 
No.741, Divendrepalya 
Opp:IISR High School, 
Benglore-54, 	.. 	Pppl1cent in R.No.1164/88 

(By Dr.M,S.Nageraje, Rdvocate for the applicnts') 

—VS.— 

\ 
The Director 
Geological Survey of India 
IUISEUing 
No.2, Church Street, 
Bange lore-i. 

The Director General 
Geological Survey of India 
27, JEuaherlal.Nehru Road, 
Celcutte-16 

Union 'of India by its 
Secretary 
Ministry of Steel and 4lines 
Department of Mines 
New Delhi. 	. 	,, 	Respondents. 

(By Shri M.VesudevaReo, Addl.Stariding çoune1 
for Central Govt. for respondeht.$) 

These applications coming on for hearing 

this day, HON'BLE PR.L.H..R.REGO, f9ENBE:R(P), made 

the following: 

ORDER 

These are in all twelve applications, 

wherein, the main prayer herein is to direct the 

respondents, to consider their case objectively, for 

essioning the pay scele of Rs.260-430(pre-r:::sed) 



- 	4 - 
I. 

0' 

from the date of theIr appointment,as Technical 

Operators (TOs) and the revised pay scale for 

that pbstwith effect from 1-1-1986 as recommended 

by the IV Central Pay Commission (ni CPC, for short) 

with consequential benefit. As these applications 

are analogous on facts and law, we propose to 

dispose them- of,by a common order. 

The following are the salient facts. The 

applicEnts are at present working as TOs,in the 

revised pay scale of Rs.8001150(Rs.210-290- pre_ 

revised), in:  the Office of the Geological Survey of 

India (GSI) in the Airborne minerl Surveys and 

Exploration Wing ('PMSE' 'for short), 8ang2lore, 

under the jmmedjete control of raspondent(R) 1. The 

GSI,is primarily responeible,f'or oeolooical mapping, 

gao-physical survey, mineral investigation, includ-

ing off-shore mineral exploration, geo-technicel 

investigation etc. 

A Review Committeeunder the Chairmanship 

of Shri A.K.Ghosh', was appointed by the Government 

of India (coI) in 1978, to consider retionalisation 

of pay scales of the posts, in Groups 'C' and 'D' 

cadres, in the 651. Pursuant to the recommendations 

of.  this Committee, the 601 ratidnalised the pay scales: - 

of the respective posts,in the two streams in the 651,. 

4t. 	 - 	 Vj:Z.,: 
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vi;., ftCo1ogyu  and "Chemical" and redesignated 

these pasts as under: 

•• Existing 
' 

Revised Revised scale 

tion. pay tion. - 
--------------------------------------------------- 

(1) 	(2) 
------------------------------------------------------------------

(3) (4)•  (5) 

I. 	GEOLOGY STREP1 

r. iecn.RSstt. 
(Geology) 	. 550-900 Senior, Tech- 550-25-750-ES- 

nical Pssis- 30900. 
(ii) Sr.Tech.Asstt. tant(Ceology) 

(Pet/Pal) 

(iii)Jr.Tech.Asstt. 
(Geology) 425-700 Jr,Tech. 425-1 5-50O-E3- 

 Tech.Asstt. Assistant 
(Geology) 

15-560-20-700. 

(Pot/Pal) 	3 

 Laboratory 
tsstt,(Pet/Pa].) 	..• 380-560 

 Laboratory Asstt. Laboratory 330-10-380-EB- 
Iluseum(Pet/Pal) 	.: 330-480 AsEistant 12-500-15-560. 

(Geology) 
(vii)Head Sctjon - 

Cutter. 	 ..' 330-480 

(viii)Museum Atten- Technical 210-4-226-EB- 
dent. 	 •. 210-290 Operator 

(obogy) 
4-250-EB-5- 

(ix) Section Cutter 3 290. 

II. CHEIIICAL 5TREAP 

(i) &r.Tech.Asstt. 
(Chemical) 	•. 550-900 Sr.Tech, 550-25-750-EB- 

Asst.(Chem) 30-900. 

H
Jr.T.A.(Chem) 

Blower. •• 
425-700 

Glass 
Jr.T.A. 	425-15-500-EB- 
(Chem) 	15-560-20-700. 

(iv) - 



a 
(1) 	(2) 	 (3) 	(4) 	 (5)   

(iv) Laboratory 	 Laboratory 380-12-500- 
Asstt.(Chem) 380-560 	Assistant. 	LB-I 5-560. 

Laboratory 	260 480 
Operator 
(Chem) 	. 

Tech.Atten- 	 Tech.Opere- 210-4-226-ES- 
dant. 	210-270 	tor. 	4-250-EB-5-290. 

(vii) Laboratory 
Attendant. 	210-270 3 	 . 

--- 

4. The details of classification of the, posts 

with which the applicants are concerned, and their 

sanctioned strength in respect of thposts, before 

and after rationalisation of py scales as above, are,  

as below: 

S.No, Designation Clessi- cle of pay Sanctioned 
of the post fication ••• strength. 

(Rs.) 

(1) (2) (3) (4). (5•) 

I. 	Prior to 
----------------------------------------------------- 

rationalisation 

(j) Museum Attendant Cr.'C' 210-290 5 

(ii) Section Cutter Gr.'O' 210-290 68, 

Laboratory 
Operetor(Chem) 	Cr.'C' 	260-430 

Lab.Attendant 	Gr."D' 	210-270 

(iii)Tech.Attendarit 	Cr. 'D' 	210-270 

II. After rationalisation 

(i) Tech.Operetor 	Gr.'C' 	210-290 
(ii)(Geology) 

Technical 

Operator 
- (.1.)(Chemical)

--------------------- 
- 

15. 

71 

33 

73 

Gr.'C' 	210-290 	119 

------------------------------ 

S 	 • 	- 	The 
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The sanctioned strength of.TOs(Geology),is said 

to have been stepped up, to 101, with the addition 

of 28 new poets by the GOI,in 1982. The sanctioned 

strengthóf TOs(Chemical) also increased to 1449  with 

the inclusion of 25 new posts by the GOT, since 1981. 

-. 	 I .  

5. Rationalisationo? the pay scales as above, 

is said to have taken place, consequent upon the 

merger of the Indian Bureau of ilin (IBM) with the 

CSI. Originally, the posts of TOs are said to have 

been c.tegorised as Class III (Group 'c'), but came 

to be downgraded as Group 10$, after the merger of 

IBM with the G5I,uith effect from 1-1-1966. However, 

on acceptance of the recommendations of the aforesaid 

Review Committee, these posts were restored to Group-C 

status from 19809  but they were assigned Class Pipay 

scale, namely, Rs.210-290, which actuelly corresponded 

to that of Group '0'. The recommendations of the 1978 

Chosh Review Conwiittee,uere accepted by the Ministry 

of Steel and Mines, GOT, on 24_8-.1978(Ffln.A) but were 

actually given effect to, from 20_12_1980(AflneXUreS 

to 

 

6. The applicants state, that they perform 

the following duties: 

11(j) Preparation of thins, polish sections 
of different types of rocks/oreS/mIne- 

i 	 ràls/fossilS and related york. 

!' 	
i 	

0 	

• 	 fth 

zz 	 // • 	• 
0 

N7. 	.• 

0 
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To assist the Curator-in-charge 
of galleri. 

Cutting and polishing of geolo-
gical samples. 

To uork in geology/mineral 
physics/geochromology/palaemoto-
logy laboratories of the G5I. 

Assisting the Senior Scientific 
Officer in the Laboratory, in the 
preparation of samples, reagents, 
solutions etc.' 	. 

?. They allege, that their counterparts in 

the other Departments of the GOl, whose qualifications, 

nature of duties and responsibilities, are similar to 

theirs,are yet,,drawing a. higher pay.scale viz., 

Rs.260-430(pre-revised). 	- 

8. In order to secure parity with them, they 

state, that they had addressed a series of represen-

tations, to the concerned authorities, but to no 

avail. They were however under the hope, that the 

IV CPC,would examine the matter objectively, and 

place them on par with their countérparts,in the 

concerned Departments of the GOI,both in regard to 

pay scale and classification of post. They allege,that 

it failed to do so,on account of which, they addressed 

further representations in thematter,to the authori-

ties concerned (Rnn.R2 and A3),to which there was no 

favourable response, as the CDI, by their Letter 	- 

dated 27-4-1988(Ann.P4) informed them, that anomalies 

4 as 
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as alleged by them, Jiad not arisen in their case, 

out of the recommendations of the IV CPC, and 

therefore, it was not feasible at this late stage, 

to reopen the recommendations of the 1978 Shosh 

/ 	 Review Committee. Aggrieved, the applicants have 

come before us,for redress, through their present 

applications. 

\ 
The respondents have filed their reply, 

resisting the applications. 

Dr.19.S.Negeraja, learned Counsel for the 

applicants, contended,that the Laboratory ssistants/ 

Junior Laboratory Assistantsworking in some of the 

other Departments of the 601, who possessed similar 

qualifications and discharged duties and responsibi.-

lities of a like nature,as his clients,ere drawing a 

higher revised pay scale viz., Rs.875-1040,as compared 

to theirs, which is Rs.800-1150. 

In the National Tuberculosis Institute, 

Bangalore, he 	the Laboratory Assistants, possessing 

SSLC qualification and two years of experience and 

performing similar duties as his clients,uere drawing 

a higher revised pay scale of Rs.875-1450(Ann.A-5). 

He cited another instance, of Junior Labora- 

fr 	 tory Assistants in the National Aeronautical Laboratory, 

Bangalore, with like experience and educational qualifi- 

cetion,es also similar nature of duties, 	drawing 



10:- 	
-. 

a,higher revised pay scale of Rs.950_1400(Ann.A.-6)o  

The Laboratory Assistants in the Office 

of the Development Commissioner, Handicrafts, Tech-

nical Wing,Oangelore, with similar experience,neture 

of duties end educational qualifications, he pointed 

out, were drewing.s higher revised pay scale of Rs.950-

1400(Ann,A-7). 

The other examples which he quoted,in 

regard to.postsóompar9bie to those of his clients, 

by way of nature of duties, responsibilities and 

qualifications, in other Departments of the COI,where 

higher revised 'pay sceles were senctioned,were as 

below: 

----------------------------------------------------------- 

Department Post 	Revised 	Reference to the 
pay scale 	IV CPC Report. 

(1) Department 	Postmen 	825-1200 Pares 10.50 and'. 
of Posts. 	 10.51, Chapter 10. 

(ii) . -do- 	Linernan/ 825-1200 Pares 10.68 ibid 
Wireman. 

------------------------------------------------------ 

It was unjust and invidious,he alleged, 

that while all other cadres,with minimum educational 

qualification of Matriculation,in various other Depart-

ments in the G0I,were catecorised as Group 'C' and 

paid higher salery,correaponding to thetGroup ICI,  only 

his clients,though placed in Group 'C', strange enough, 

were pleced,in a lower revised pay scale of Rs.800-1150 

corresponding 
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corresponding to that of Group 'D. the assignment 

of Group 'c' status4  use thus only namesake, he averred, 

ithout commensurate financial benefit, which he 

alleged, acted as a serithjs disinëehtive,to his 

clients, end was a flagrant denial of the fundamental 

rights of equality before 1ev and equalityof oppor- 

tunity,in matters of public émployment,guarenteed 

to every citizen, Under Articles 14 and 16 respect''ively 

of our Constitution. T'he concept of "equal pay for 

equal work", was not a mere abstract doctrine, but an 

explicit mandete,to be implemented by the GOI,es the 

touchstone of equality, enshrined in the above two 

rtiiles of the Constitution, were the greatest of 

guarantees for the citizens and to civil servants in 

particular, in the context of this case,he asserted. 

The basic principle which informed these Irticles, he 

stressed,was equality and inhibition,ègainst disctimi.-

nation. 

16. There was yet another anomaly, he pointed 

out. The post of Technical Helper in the G51,for which 

the minimum educational qualirication was middle school 

examination(pass) and was in Group 101, carried the 

same revised pay scale viz., Rs.800-1150,as the posts 

Oe of TOs(Chemicaj) R7 and (6e;bogy),tot 	

::twas 

: pposts 
rn   

f c \ 
feder channel to themon satisfactory completion of 

i
! 

I 	_._. )8 R/eers of service. Besides, the latter posts had a 

higher 
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higher minimum educational qualification viz., 

rlatriculatioñ or its equivelent,uith a science 

subject. 

The IV CPC, he complained, grossly 

overlookedt, this anomaly, and the case for 

equality in respect of the cadre of Technical 

Operators,uith corresponding posts in various 

other Departments of the GOI,even though the 

qualifications, natureof duties and responsibilities 

involved,were alike. Citing the decision of the 

Chandigarh Bench,of the Central t'dministrative 

Tribunal, in ATR 1988(2) CT 44 (RAJINDER KLJ1AR 

RAUAT. & 0R5. v. PRINCIPAL, PUNJAB ENGINEERING 

COLLEGE, CHPNDIGARH), he urged,that since the case 

of his clients,suffered from the taint of discri-

mination, this Tribunal was competent to direct R-31  

to restore parity to the cadre of TOs,in regard to 

pay scale7 es compared to corresponding cadres in 

the other Departments of the 601 and this was a 

fit cese,where it should not hesitste to interfere, 

to grant redress to the applicants. 

Shri M.Vasudeva Rao, learned Counsel for 

the respondencs, sought to demolish the various conten-

tions urged as above, by Dr.Nagaraja. He urged that 

equation of posts was not a mechanical process and: 

celled for a criticel and incisive analysis of a 

post 
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host of relevent factors and paremeters,uhjch 

a competent body like the Pay Commission and the 

Executive °Government,couid only undertekeas 

observed.by  the Supreme Court,in AIR 1989 SC 19 

CSTRTE OF .u.P. & ORS. - 	T.P.CIIAIJRASIA & ORSJ 

on which h.e strongly relied,perticularly on pares 17 

end 28 of that judgment. 

In this regard,he also celled in aid, 

the dicta of the Supreme Court in AIR 1968 SC 850 

.LN10N OF INDIA & ANR. -v- P.K.ROY & ORS.7in regard 

to the factors to be taken into account,while onsi-

dering equation of posts, in the context of which, 

he pleaded, that no injustice was caused to the 

applicantsin assigning the revised pay scale to the 

posts of TOs(Geology) and (Chemical). 

Prior to merger of the erstwhile E.N.Wing 

of the IBM with GSI.with effect from 1-1-1966(para 5 

above), the post of Laboratory Attendant in theGSI, 

carried a pre-reised pay scale ofRs.85-128 end' 

was classified as Group 'C',while a post of like 

designation in the IB1,was borne on the pre-revised 

pay scale of Rs.85-110 and was classified as Group 

Since there was no incumbent in the post of Laboratory 

Assistant in the 651, this post came to be merged 

_ \\with  that of erstwhile IBM 9in the pay scale of Rs.85- 

10 and re-designated as Laboratory Attendant and  

reclassified 



The various representations addressed by 

the.  applicants to the concerned authorities, in 

regard to amelioration of their revised pay scele, 

were duly considered,by the taking all factors into 

sccàunt,when it was noticed,that there was :no 

anornalyas alleged bytherñ and that the revised 

pay scale assigned to thern,in the posts of TOs,uas 

just and proper, as recommended by the IV CPC, he said. 

We have examined cerefully,the rival 
0- 

contentions ,as also the material placed before US 

by both sides. This case rests essentially, on the 

principle of "equal pay for equal work", as enshrined 

in Articles 14 and 16 of óü•r Constitution, 

About a week ago, we had occasion to hear 
on -'  

at 1engtt7al?1ed rnatter,in Applications I'os.687 to 690 

and 691 to 694 of 1988(F) L.S.RNANTHRPADMANABHA&7.IORS.i 

—vs. LJION OF flDIA & ORS.7, in which we pronounced 

orders todayearlier, That matter related to the 

equivalence,sought by the applicants therein,-between 

the ministerial posts of Deputy Office Superintendents 

viz., Levels I and II, in the Department of Central 

Exercise,in regard to paysceles and their unification. 

into one cadre and thereafter,simxlar, 	equivalence uith 

the executive post of lnspector'of CentrelExcise in 

the 
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the same Deartment. We have discussed the case 

law therein, comprehensively and in depth, taking 

into account,the various factors involved,in regard 

to the concept of "equal pay for equal work", similarly 

urged therein,invoking artIcles 14 and 16 of the 

Constitution. As the facts in those cases, as well 

as the question of law involved 7 are analogous to the 

p'sent cases, the principles uhich we have enunciated 

therein, apply mutetis mutendis,to the latter. 

24. Numerous factorsand indices are involved 

in the comparison of posts/cadres. They are,the 

nature of duties of the post, the responsibilities 

and powers exercised therein, the extent of territo-

rial or other charge held or responsibilities 

discharged; the minimum qualification and/or experience 

if 2ny7  prescribed for the post, salary of the post etc. 

The nature of duties in the field,in particular, may 

entail risk and hazard to lif'e,in vulnerable condi- 

- tions from anti-social elements; posting in the 

remote interior,where basic amenities of life such as 

health, education and essential commodities.may not be 

within easy reach; rugged terrain, inhospitable 

environment and insalubrious climate,as in arid, 

desert reoionsas also in dense secluded forest 

areas,with conditions anqravatedby  pooi' means of 

ommuniCation etc.. In intra-mural work-sites, as in 

laboratories and workshops, risk of infection from 

contagious 
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conteoious diseases, as in hospitals end allied 

institutes, as in the case of the National Tuber-

culosis Institute, leprosarie etc., and ill-effects 

of radiation as in atomic research laboratories, 

cannot be lost sight of. Even among clerical staff, 

the nature and responsibility of uork, vary vastly, 

d'ending upon the secrecy end confidentiality of 

files and correspondence to be maintained and their 

safe custody. Quantity of work may be the same 

but their quality may very. Thus, a series of factors 

and parameters, permute an,d combine, in varying 

degrees, to come into play, the net result of which, 

should ultimately determine, the correct equivalence of 

the posts. 

25. A common designation of posts and cadres 

in this context would be extremely delusive, as in 

the case of drivers, laboratory assistants/attendants 

and stenographers,- to cite a few examples. In 

this regard, iti$ apt to quote the legal maxim that 

"nothing similar is identical - nihil simile est idem. 

The Supreme Court has graphically brought out the 

nuances, in 1982(1) SC 490 AISLJ: 190 5CC (L & 5) 119 

LA10IR 5INGH v. UNION OF INDIA AND OTHERS7, pertain-

ing to drivers,and in AIR 1987 S.C. 2049: 1988, SCC•. 

(L&S) 673: (1988)3 5CC 9 CFEDERPTION  OF ALL INDIA 

CUSTOMS & CENTRAL EXCISE STENOGRAPHERS & ORS. -vs.-

UNION OF INDIA & ORS.7 in reard to Stenographer. 
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The conditions under which the drivers are 

required to work.,may very vestiyin urban as 

compared to far—flung rural areas, which may 

extend even to the remote interior forest regions, 

where factors ,such as ruogedness of the terrain, 

risk to life from anti—social elements inclement 

climate etc., are factors,which cannot be left 

u n r e c k one d. 

Takino all these factors into account, 

the Supreme Court has sapiently observed,in 

IR 199 EC 19[STPTE OF U.P. & ORS. —vs.— T.P.CHUR-

SIA & ORS.7,thet the matter of equivalence of posts 

and pay scales,should best be left,to the sound 

judgment of expert bodies,like the Pay Commission, 

ill—equipped as the Courts (and Tribunals) are,to 

resolve this complex issue. 

In the present ease, we notice that the 

8 Choh Review Committee,as well as the IV CPC, 

have oiven due thought, to rationalisati6n of pay scales 

in the CS.I,not excluding the pay scales of •thc posts 

of TOs. Ue have no compelling reason,to differ 

from their expert judoment, particularly in the 

light of the dicta of the Supreme Court in CHAURASIA 1s 

2 
A 

case. Ex_p_eto crede - "trust onewho has tried or 

hd experienc e",says the mExim 

8.We 



We notice,th'a.t the post of Laboratory 

Attendants in the CS1has had E.  chequered history 

in regard to its classification. Prior to merger 

of the IBM with the GSIwith effect from 1-1-1966, 

it was cetegorised as Group 'C' and thereafter-

downgraded as Group 'D'. Its Group 'C' status however, 

was restored in 1980, when the recommendations of.  

the 1978 Chosh Review Committeewero accepted by 

the COl but the pay scale that was assigned to this 

post,corrEsponded to that of Group '0'. Though 

this is a "seeming disparity", Shri Reo clarifies, 

that it has a precedent.1in certain otherposts,in 

some of the Departments of the 601, as such catego-

risation,though detracting from direct benefit in . 

regard to pay scale, is not without its advantage, 

in some other service matters. In this background, 

we do not wish to enter into administretiv thickets 

and unravel this "seeming disparity". 

The instances of higher pay scales,cited 

by Dr.Nagaraja,in paras 11 to 14 above, are of 

little avail to hirn,in the light. of what we have 

explained in the foregoing. For the same reason, the 

decision of the CIendigarh Bench of the Central Administra 

tive Tribunal relied upon by him,in RAJINDER KUIIAR 

RAWAT's case (para 17 above),does not:bpne to his 

succour. 	

30. Viewed 	/ 
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30. Viewed as a whole, we are satisfied 

that no injustice has been caused to the applir 

cants, in assigning them the revised pay sc i,e 

in the posts of TOs. We, therefore, dismiss 

these applications as devoid of merit, with no 	• 

order however, as to costs. 

:. 	
f. 	 - 

9TAiY 	 (L.H.A.REC0I" 
VICE CHAIRMAN.- 	 P1EMBER(A) 

H 	
• 	 J L 

CEN1R 	BAt4GM.Oit 

kms: 


